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CENTRAL ADMINISTRATIVE TRIBUN^
PRIRiCIPAL BENCH

0 .A .NOS . 575/2000 , 608/ 2000^7^ 24/ 2000 , 576/2000
577/2000, 578/2000.

Delhi, this the ^ day of January , 2001,
Hon'.ble Shri Kuldip Singh, Member (J)
Hon'ble Shri S.A.T. Rizvi, Member (A)

OA~575/2000

1. Pritem Singh s/o Teja Singh;

2. Chancier Sheel s/o Lakhami Cl-tander ;

3. I.D.Rana s/o Bharat Ram;

4. R: .D.Sharma;

5- Rajinder Kaur d/o Dal jit Singh;

6. Satwant Singh s/o Bachan Singh

7. Kulbir Singh s/o Kartar Singh;

8. Mukhtiar Singh s/o Lachhmn Singh;

9. Jaswinder Singh s/o Dalip Singh;

10. Amrik Singh s/o Labh Singh;

11. Sukhbir Singh s/o Mohinder Singh;

1 2 . 5u 1 sar Singli s/o Chur a Ram ;

13. Sarban Ram;

"  8 a r b h a i ai n Singh s/o S a n t' Singh;

15. Harmail Singh s/o Basant Singh;

16. Balbir Singh s/o Bachan Singh;

17. Brahm Dass s/o Gurbav: Ram;

IB- M.S.Preet s/o Arjun Singh;



1.9. B.S.Bchhal s/o Babu Singh;

Yogesh Guleria s/o G.S.Guleria;

H

21,. Gurdev Singh s/o F'hambi;

B.M.Gaur s/o Dm.Parkash Sharma;

S.S.Rang s/o Nihan Singh;

24. Surjit Singh hittar s/o Ram Partap;

Dhani Ram s/o Ragh Ram;

Lai Chand s/o Brij Lai;

K.aram Chand s/o Sadhu Ram.

VERSUS

...App1icants

1. . Union oP India through Chairman—ci

Secirstary, Telecom Comm i ss i oner , Ministry of

Commun i c at i on s Department Cf f"

Telecommunication, Sanchar Bhawan, 20, Ashoka

Road, New Delhi

Principal General Manager, Telephone;:

Section, Chandigarh,

. Respondent;
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OA - 608/2000

1 . F'aras Ram s/o Sh. Chatro Ram .

2. Gi.ircharan Singh s/o Sh. Mohindsr Singh

3. Rainish Bala w/o Sh. Vinod Kumar

4. Jaspal Singh s/o sh. Mohindsr Singh

5. Pushpa Wati w/o Sh. Darshan Kumar

6. Deepak Chatrath s/o Sh. D.P. Chatrath

7. Madan Lol s/o Sh. Manaa Ram

8. G.S. Dhandi s/o Sh. Naranjan Singh

9. Saroi Rani w/o Sh. Jai Parkash

l(> , Ashwani Kumar s/o Sh. Tulsi Ram

11. Jasfjinder Singh »/o Sh. Arian Singh .

12. Maresh Kumar s/o Sh. M.M. Boaain .

13. Foonam Sanval D/o La.ipatrai

14. Soma Wanti. w/o Sh, Shai lender Singh

15. Ashwani Dhinara s/o Sh. k.L. Dhinara

16. Harindsr Kaur w/o Sh. Saravjit Singh

17. K^artar Chand a/o Sh. Haro Ram

18. Amar Singh s/o Sh. Rawan Das

19. Gophoor Khan s/o Sh. Hasandeen

20. Harsh Lata w/o Sh, Ar\ind Kapila

21. Reeva K.hosla w/o Sh. Balbir Khosla

22. Poonam Grover w/o Sh. M.L. Greyer

23. Ra i Ram w/o' Sh. Subhash Chander

24. Mee I am Sharma w/o Sh. Ra.1 Kumar Sharma

25. Phool Chang s/o Sh. Dee Rai

26. Chamaru Ram 3/0 Sh, Rulia Ram

27. Sushma Joshi w/o Sh. Kamaliit Joshi

2^
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30.
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2B. KanChan Kala w/o Sh. A.K. Kala f , , .

29. Lovcleen w/o Sh. Kashmair Chand ■ :

Qeeta hani w/a Sh. Pawan Kumar . ^3 , .

Kiran Bala w/o Sh. Jyoti Parkaah .

32. Balbir Kaur w/o Sh. Tarlok Singh

3 3. .Inderiit Kaur w/o Sh. Amar Singh

3<^, Kuldip Kaur w/o Shi Jarnail Singh

35. Jaabir Kaur w/o Sh. Sewa Singh

36. Rekha Oaraa vj/o Sh. San.iay Sharma

37. Balbir'Chand s/o Sh. Sarwan Ram

38. Gurnam Singh s/o Sh. Sarbinder Singh

39. RajnisKi Kumar s/o Sh.Sukh Ram

40. Madhu Gupta s/o Sh. Rak.esh Gupta

41. Sushma Rani w/o Sh. Keshav Kumar

42. Shalinder Singh s/o Sh. Ramesh Mohan

43. Sushma w/o Sh. Satish Kumar

44. Surindei" Kaur w/o Sh. Gurdial Pinqi i

45. Kanwal i it Sethi s/o Sh. Amrik. Singh Sethi

46. Anita Aaoarwal w/o Sh. M.L. AggarwaJ

47. Shiv Dass Rai s/o Sh. Jagan Math Rai

48. Santoah Kumari w/o Sh.Jagat Kumar Dutta

b

All working as Sr. T.O.A. office of Principal,

General Manager, Telecom, Chandigarh.

49, Ashol. Kumar s/o Sh. Des Raj working as Sr.TGA, a/o

Chief General Manager, Punjab Circle, Chandigarh.

. . .Applicants.
VERSUS

Union of India through Chairman-cum-Secretary,
Telecom Commissioner, Ministry df Communication,
D/o Telecommunication, Sanchar Bhawan, 20, Ashoka
Road, New Delhi.

..Respondent.
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OA-24/2000

1- ■ Sukhminder Pal s/o Sh. Pi»re 40 years
"drkins, „ Senior T.O.A. (Phones) o/o f' General Man.oer
Telecom, Ludhiana.

working as Senior T.O.A. q/q

General Manager Telecom, Chandigarh.

3. Rajneesh kumar. Senior T.O.A. o/o General Manager
Telecom, Chandigarh.

R=^^^esh Kumar Sood, Senior T jo. A. o/o General
Manager Telecom, Chandigarh.

5. Dev Gupta Senior T.O.A. o/j General Manager
Telecom, Chandigarh. '

1.;-

^  ...App1icants

Versus ,

1. UdiP", of Indi. through Chsirmsn-cum-aicrstsry, Tslscoo
Coooi.sioner, Ministry of Cooounlcstlon. Depsrtmonl of

Tdlsooomuniosllori, S.noh.r eh.usn. 24, A.hoks Road. New
Del hi..

—' I I ——— I PI
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r  • • •Respondent
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OA-577/2000

7ARA SINGH SON HP q itt^ON OF S. JIT SINGH, O/o DET N/W BT
under GMM ,gmtd BT. Bhathinda.

RANJlr SINGH SON OF SH iacm/xt,SH. JARNAIL SINGH, o/o DET
BT Una.. gMH ,g„TD BT. Bh.thlna.,

GURDEEP SINGH SON OF S. BHflGW«NT SINGH, □/„ bet
BT unOeT GHH ,GHTD BT. Bh.thind.,

■  hrns r„t shbrnr son of bh. niethi rbn. oto bet
BT undBT GNN ,GNTD BT. Bh.thind.,

'  THANA SINGH ^riM ntrBON OF 6. KUNOfl SINGH, O/o BET H/« BT
under GMM ,GNTD BT.

MAKHAN ram son of SH. UDHAMI RAM ohamI RAM, o/o DET M/W BT
under GMM ,GMTD BT. Bhathinda.

.■GBHL SINGH SON OF S. BUTHBINGH, □/„ beT N/n bT
under GMM ,GMTD BT. Bhathinda.

BT under GMM ,GMTD BT. Bhathinda.
= «TISH EUNBR SON OF SH. RRRbhRN SINGH, O/o BET

KRI GHANA DEVI W/O Fw o/x t rSH. RAJINDER G0EL,0/o DET M/W BT
"Bder GNN ,GHTB BT. Bh.tBiodo.

"""IT - —GR SINGH, o/o BET N/N BT
'  'e"™ BT. Bhothinda.

under GMM ,GMTD BT. Bhathinda.



-7-
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A
14.

15.

16 ,

17.

18 ,

19 .

20.

21 ,

24.

25.

26.

PREM LATA II W/0 SH. JUGAL KISHOR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

SATYA DEVIB W/0 SH. M.L. GOYAL, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

HARPHUL SINGH SKON OF SH. HARPHUL SINGH,O/o DET

M/W BT under GMM ,GMTD BT. Bhathinda.

KRISHAN LAL SON OF SH. MADAN LAL, O/o DET M/W BT

under GMM ,GMTD BT.Bhathinda.

SURINDR KAUR W/0 SH. RAJINDCER MK'ONGA, O/o DET M/W

under GMM, GMTD, BT. Bhathinda.

HARPAL SINGH SON OF SH. INDER SINGH, O/o DET M/W

BT under GMM ,GMTD BT. Bhathinda.

VINOD KUMAR SON OF SH. BRIJ LAL, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

PAWAN KUMAR SON OF SH. OM PARKASH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

MAHESH RANI W/0 SH.RADHAY SHAM, O/o DET M/W BT

under GMM ,|3MTD BT. Bhathinda.

VED KUMARI W/0 SH. JAGDISH KUMAR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

CHARAN PAL KAUR W/0 S. MALKIT SINGH,O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

KANTA RANI W/0 SH. JAGDISH RAJ, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

SAROJ BALA W/0 SH. SURINDER KAUR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

NISRMALA DEVI W/0 SH.PREM KUMAR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.
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27. SH. JAGSIR SINGH SON OF SH. GURDIAL SINGH, O/o DET

N/W BT under GMM, GMTD BT. Bhathinda.

28. SURJIT SINGH SGDHI SON OF BASANT SINGH,O/o DET M/W

BT under GMM ,GMTD BT. Bhathinda.

29. VIR SINGH SON OF S. MUKHTIAR SINGH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

30. TEJA SINGH PREMI SON OF SH. CHAND SINGH,O/o DET

M/W BTV under GMM ,GMTD BT. Bhathinda.

31. BHARAT BUSHAN SINGLA SON OF SH. BUDH RAM,O/o DET

M/W BT under GMM ,GMTD BT. Bhathinda.

32. SAT PAL SINGH SON OFJARNAIL SINGH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

33. SH. RAJ KUMAR SON OF SH. CHIRANJI LAL, DET CoKial

under GMM,GMTD.BT. Bhathinda.

34. JASWANT SINGH SON OF ASSA SINGH, DET Coxial

/-< , under GMM,GMTD.BT. Bhathinda.

35. MOHAN SINGH SON OF S. GURBAX SINGH,DET Coxial

under GMM,GMTD.BT.Bhathinda.

36. SMT. SAROJ BALA W/0 SH. BHUSHAN SHARMA,DET Coxial

under GMM,GMTD.BT.Bhathinda.

37. SURJIT SINGH SON OF SHAM SINGH,DET Coxial

under GMM,GMTD.BT. Bhathinda.

38. BALBIR SINGH SON OF SH. BACHAN SINGH,DET Coxial

under GMM,GMTD.BT. Bhathinda.

APPELLANTS

Union of India through Chairman-cum-Secretary,

Telecom Commissioner, Ministry of Communications,

Department of Telecommunication, Sanchar Bhawan,

20, Ashoka Road, New Delhi.

Chief General Manager, Telecom, Pb. Carole,
seo No. 102,103 , Sector 34-A, Chandigarh.

Respondent:

0
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OA-578/2000

1. Gurbaj

r<.

4

5

h

7

B

9

10.

1 1 .

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

Sinqh son o-f Sh.Sucha Singh

Mahavir Singh son o-f Jitaram

Harjlt Singh son of Gurdev Singh

Kama! Kumar Sharma son of Sh.Dina Nath

B.S.ThaKur son of 8h.Thanthi.Ram

Burmail Chand son of Sh.Sant Ram

I

Rajindmr Singh son of Sh.K»har Singh

Nirmal Kumari wife of Shiv Charan Singh

Nirmala Devi wife of Ashwani Sharma

Krishna Devi wife of Satish Kumar

Harvinder Singh son of Sh.Bhag Singh

Man jit Kaur wife ofParamjit Singh

Shiv Kumar son of Ram Chand

Jaspal Singh son of Sh.Kehar Singh

Rlpudaman Singh Rawat son of Bhupal Singh

Bnehlata wife of Naval Kiahoro

Omawati wife of Jaginder Kumar

Rekha Kama! wife of Pawan Kishna

Jaipal

Surjan Singh eon of Isher Singh

Prem Lai son of Chaudhri Ram

Kuldlp Singh aon of Piahora Singh

Bhupinder Singh aon of Chanan Singh

Nirmal Singh aon of Sant Singh

/
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31

3-1

SC)

51 .

^10

3".'). F'. R . Jc! I I ■/ y.oi i uf Sc> (: f'c-i 1 Jol ly

Jo. Gor clip GjiiqI'i adri oR SoFiai i Gjriqh

'27. Gir dhar i L<^. 1 son of Hir a Lai

28. Hiidhu Slisi- nia son of Sangal Ram

2'^. Anita Ftiiri.ai- i wife of J. S.Walia.

3'.>. Saroj Bala wife of Mr . B . K . Mi g 1 an i

Satish Fiunar <5an of -Late Sl i.Na'aib Charid

SuleUia wife cif Mr.Rafiiesh F-.aul

ShuF-.la Kai l ), wife of Sli. Rain F'aritasti

Pual'ipa Fa poor wife of SC Kapoor

33). Chauqindoi Gnrita Brin of Ml... Gupta

.)6. Rita kail I wife of H.arnam Sinqh

■ ' ' ■ t-a 1 1 t a G.-;- i; et ! i w i f ij f- Sii . £>K. Ba F -all i

■-■B . Madari Mc.il iai i scin .o SI'r . I'.ariti j y a L. a i

Mirmala Ppm-jri wife of f-'aw 1 n ter F.pinar

J'l. Asha (Uhl iabra wife of Madan Gopal Chhsbr a

■^1 • Meenal-sfi i wife of Acliwani Shar ma

^2. Reeta wife of Rajinder L.a.l

Aj>. Shastiifala wife of Asjok FJianna

^4. Rama Rani wife of Rakesh kapioor

Tripta Late wife of Daman Sain Laroi. ya

46. Usha Wadhwa wife of Har ieet Singh

4' • fauriita Ran i wife of Chand Ram

V' Harvinder K.anr^ wife of RS Ba.iwa
-T S* , R ct(lld!*ri (■: 0^1 I ^ W I . oh ^'M.tl')t"lWctC1 l

Anita Vt-'f /Tia wi -fe of Subh Sagar Verina

Ma.d.sfi L.a I- of G'.ir'jay-a 1

Kctrt ina .fsfi a j n wjfe of Rakesh Kuniar Bhasir.
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^ I ^ I.Hli.-'Ar '.tU'l -iA r' tli-J 'av.'ft '"J I ♦f!-* L. c» 1. •-"J

Mlii*

'V>4. Pt). ^ a S^iar'aiisi i*j I. f't7 d P Sj.riih i T K-nrii<^r Shar :v<;^

Ral-etrvh lUjinar ) wi-fe' o f Shar (ua

Par i i fo '..'+■ P ::«!• i.!ir».ar Ai:ioa »■ rj.£. I,

.  IrM'.lij Sl »af »ii;V wife oP SnrtviSrl t Sharnrr:--

*-"•0 - Kir'^ •./ 1 1'""! I '-j-rnl son o-.f P-'.iba •;;;{ I a n d

•  A^l^a^ jit 'ri -'M"! c. "P ti-arC'afi Rai>»

o* ' . Re4 h-:T. P'ii i ) fj 1 fo of- T ;. 1 >1 R' ^ :

-  Anjt. a Bl .a !■ ja i-j i f H' o f PM Bf t ff't i a

f-ir'».«rjr.i. \ !"i :«i'trta vi i -f».•■ of' bL'i 'ji l t hafii 'ia

o • •' - Sur ind«?r I'noiar .i ui j f e of V i riod Dhall

^ • A-rha' St ka.f .h-i I fe of I, Shai ina

Sat i Ba i a i te oi- r'n ii] E4"i a i" doa i

•r* b , C11 a n v.j t? r h. a f) t a w i f r? n.' t" t - L. 1" i a iTi

b ■' . Stueshta Mal iaian of Iriderp^ol f-lat iaian

oS . N i r fD-j \ f a.ij r* v-j i fe of A j i t: S j nqh

nc<h i ndt-.y I" S irtQti At. wa ) sofi of B iLhar S ir-ol'i

Ati-i.a I

Pa.i \ S'incil'i vsOfi of Gnr ijt Sivipfi

1  - An 1 ta C'O^. i ' i f e of > '.i 1 ":j i p S i.nqii

9

A]] wcir t. irio ,;<K Beniof ' Tija s. i.iridni i.:h.i-.-f

bt#ner.a t Moo^tien- Fu< i .i .•at) Ci ' f. l .;}, Cfu-oid .

Ncin«.'k Sh idI'i t.OI) ol- Sl.T i ,I t 'rvt l iuh

tjur mit Si iMji i son ok '-iLir i i t. bi i igri

L'ljI.N k t M'.J (7- I 1 •'.(■C F I k-1 ',' l'u,Fv-I

bei ier .s I F o I or i. ■:.: * f; i .:>f. , .
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Sur t.uiTici.r' r.'hincira son of- Juijal K i tii'ioro

Prabodh Chand Bon of Sh,Bil"iar i La)

Ra j inder Kuniar" son of Sh. r-4ahar Chand

m} j wofki i tQ a^- r.''Sfiicji' TUm

General hanager' Te 1 ecomiiiuri i c at i ona , Batf'i J.nda .

■'8 .

Harwind Narid sori of Snbasl i Chand

Miii.ar j i t oof> of Si.i.basfi Chand

Al l wcirt.iiig as Sen i of TOA Geriei'a)

rlanaqer f I ecoKimnn i c.;a t i ons , Ja 1 I andl iar .
I

.  . .App1i canta.

Ver -a us

1 . Union of .India tlirouqh Cti a i f (nan—cuni—Set; r el a' v

Telecom Coirirn i--ja i oner , Ministry of

CoiriniLjri i c at, i q(-is , Depar t fnent ■ i-f

T e I ecoirimun i c at i ons , Sanci'iar (rifiaoan '20, Astiol:a

Road, New De1hi .

Chief Gerieral Manager (Punjab Circle)

Tel econimun i cat i onb Chandiqa.r ti.

V/

Genera 1 Manager , Te I ec omiTiun i c a t i on &, Ropar

.  G e n e r a .1 M a n a q e r ,

B a t h 1. n d a .

Te 1 ecocnniun i c at i

General Manaqef,

dal 1andhai .

T e I ecoiTirnun i ca. t i ons ,

.  . .Pesponden t s.

6'
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9 .

10.

11,

12.

OA-576/2000

1- SINSH «flNH«S sh „.,K

'elecom, JAMMU,
KISHORI LAL =r,r,

■- son of I a't-o oi. _

TOA T ' Chand,Sr.'■ Exchange, R.,.,,,.
■ • SANJEEV KUMAR son of Sh. Tirath Ra r

TOA Off S---'  Telephone Xgc Rain ■Kajouri.
BIMAL KUMAK' ,-r.unHR son of Lafo ck

Sr. TOA, Off "ice Of Telephone Xgc. Rajouri
■  -EAM KUMARl daoghter ef Sh. SlTa Ra., s^

°Tfice Of Telephone Xgc, Poonch.
ROMESH chander saralch =
.  , Sh. Rai SinghSarlach, Sr. rOA - n-ff

'  °T Telephone Xqc P
™"ESH KUMAR „„
T D E URA ™' »'' -B-E. jUdhampur.

JAGDISH raj son of Sh Girdh ■
Off, Sh.Girdhara Lai, Sr.TOA,Office of T.d.E i ihk

■' Odhampur.
SHIKANDER SINGH son of i ^
Sr.TOA Off

■  UUh^pAA.
GURCHARAN SINGH son of Sh

O, T.O.E-., uphp»p„,,
SUNITA SHARMA daughter of P
Sr Tn. ' ' '^'^Va .Datt Shar.a,OA, Office of T.D.E Udh

^ • t-. , Udhampur .



V
lo. DALJEET SINGH son of Gurbax Singh, Sr. TOA,

Office of T.D.E., Udhampur.

14. SANJAY PANDITA son of Sh. Vasu Dev Pandita,

/' Sr. TOA, Office of T . D. E., Udhampur.

15. RAKESHWAR PAL son of Sh. Nand Lai, Sr.TOA, Office

of T.D.E., Udhampur.

16. KARTAR SINGH son of Sh. Amar Singh, Sr.TOA, Office

of T.D.E., Udhampur.

17. SANDEEP SHARMA son of Sh.Late Sh. K.L. Sharma, Sr.

TOA, Office the Area Director Telecom, Jammu.

IS. BOOH RAJ SHARMA son of Sh.Tirath Ram, Sr.TOA,

Office of Area Director Telecom, Jammu.

19. MOHAN LAL MANGOTRA son of Late Sh. Bindru Ram,

Sr. TOA, Office of Area Director Telecom, Jammu.

20. BALDEV RAJ son of Late Sh. Amar Nath, Sr. TOA,

Office of Area Director Telecom, Jammu.

21. SATISH KUMAR VERDI son of Late Sh. Munshi

Ram, Sr. TOA, Office of Area Director Telecom,

J ammu.

22. GURMEET SINGH son of Janak Singh, Sr. TOA, Office

of Area Director Telecom, Jammu.

23. SUNITA GOSWAMI w\o Maj. P.K. Mangotra, Sr.TOA 0\o

the G.M.T.D. Jammu.

24. ROMESH KUMAR RADHU son of Pt. Badri Nath Bhatt.,

Sr. TOA, 0\o Area Director, Leh.

25. SUMIR JI RAINA son of Sh.D.N.Raina, Sr. T0A,0\o

/  Area Director, Leh.

0
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2^.

:8.

30.

31 ,

34.

35.

36.

37.

38,

39

M.S. REEN son of Bh. Sazzam Singh, Sr. TOA, 0\o

D.E. CSD, Jammu.

RAM KISHAN son of Sh. Hakim Chand, Sr. TOA, 0\o

B.M.T.D. Jammu.

SUKHVINDER KAUR daughter Sh. Harcharan Singh,

SR. TOA, 0\o D.E. CSD, Jammu.

DAVINDER SINGH -II son of Sh. S. Swaran Singh,

SR. TOA, 0\o S.D.O (T), Doda.

BALBIR SINGH son of S. Mian Singh, Sr.TOA,

0\o TDE, Udhampur.

BALVINDER SINGH son of S. Swat an Singh, Sr. TOA,

0\o Area Director, Jammu.

DARSHANA DEVI daughter of Late Sh. Rattan Chand,

SR. TOA, 0\o Area Director,(T), Jammu.

NEERJA SHARMA, daughter of Late Sh. Chander Dev

Sharma, Sr. TOA, 0\o Area Director, (T),Jammu.

SAHAB SINGH son of Sh. Kehar Singh,SR. TOA,

0\o AOTR Udhampur.

DAVINDER SINGH -I,son of Late Sh. Santokh Singh,

Sr. TOA, 0\o Telecom Exchange, Doda.

ROOP LAL son of Sh. Srwan Dass, Sr. TOA, 0\o

Telecom Exchange, Doda.

PARKASH CHAND son of Dassu Ram, SR. TOA, 0\o

Area Director Telecom, Jammu.

ANIL KUMAR KOUL son of Late Sh. Onkar Nath Koul,

Sr. TOA,' 0\o Area Director Telecom, Jammu.

TARSEM GUPTA wife of Pinkal Seth, Sr. TOA,

0\o TDE, Udhampur^

/



40.

A
41.

42.

43.

44.

45.

46.

47.

48.

49.

50.

51.

52

53

-m

MOHAN LAL BHAGAT son of Sh. Rasal Chand, Sr. TOA,

G\o SDG,(T), Katra.

, ASHGK KUMAR -II, son of Sh. Jangali Singh, SR.TGA,

G\o GMT .Sringar (Jammu).

VIR PAL SINGH son of Late Sh. Tej Pal Singh, Sr.

TGA, G\o Director DUM (IF), Jammu.

RITA RANI KAKKAR wife of Sh.Raman Maihotra,Sr.TGA,

G\o GMTD, Jammu.

TRIPTA SHARMA-II wife of Late Sh. J.C. Sharma,

Sr. TGA, G\o Area Director,(T), Jammu.

BIMLA DURANI wife of Shs. A.K. Bakshi, Sr. TGA,

G\o Area Director, (T), Jammu.

PRAN KUMARI wife of Sh. P.L. Bhat, SR. TOA,

G\o Area Director (T), Jammu.

TRIPTA SHARMA-I wife Sh.G.P. Sharma, Sr. TGA,

G\o Area Director (T), Jammu.

SHAMA DEVI wife of Sh. Ashok Kumar Sangotra,

Sr. TGA, G\o Area Director(T), Jammu.

RGMESH CHANDRA son of Sh.Shiv Singh, Sr.TGA,

G\o GMT,(D), Sringar/Jammu.

RAGHBIR SINGH son of Sh. Krishan Singh, Sr. TGA,

G\o GMTD, Jammu.

SAT PAL son of late Sh. Gma Datt Sharma, Sr. TGA,

G\o GMTD, Jammu.

SANJEEV KUMAR son of Late Sh. Rattan Lai, Sr.TGA,

G\o GMTD, Jammu.

NARINDER KUMAR sbn of Late Sh. Ram Chander,Sr.TGA,

G\o SDE Trks., Jammu.
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SUNEETA SHARMA DAUGHTER OF Sh.Durga Dass, Sr.TOA,

0\o SDE , Trks , , Janimu .

FAQIR SINGH Jamwal son of Sh. Sarishat Singh

Jamwal, Sr TOA, 0\o SDE, Trks., Jammu.

...APPLICANTS

(By Advocate; None for applicants in all the cases)

VERSUS

Union of India through Chairman-cum-Secretary,

Telecom Commissioner, Ministry of Communications,

Department of Telecommunication, Sanchar Bhawan,
20, Ashoka Road, New Delhi.

Chief General Manager, Telecommunication, J&K,

Circle,Jammu Tawi.

...RESPONDENTS

By Advocate Sh. K.R.Sachdeva in all the OAs, except no.576/2000)
(Sh. H.K.Gangwani for respondents in OA-576/2000)

ORDER

Delievered by Hon'ble Shri S.A.T. Rizvi, Member (A)

All these OAs ( OA Nos. 575/2000, 576/2000,

577/2000, 578/2000, 608/2000 and 24/2000) have been

filed by the Sr. Telecom Operating Assistants (for

short Sr.TOAs) working in the establishment of

Respondent No. 1 (Chairman-cum-Secretary, Telecom

Commissioner, Ministry of Communications, Department of

Telecommunication, New Delhi) and are seeking promotion

to the rank of Junior Technical Officer (JTO) . in the

same establishment on identical grounds and by impugning

the same set of orders. With the consent of the learned

counsel on either side it is, therefore, proposed to

-dispose of these OAs by this common order.



v. (18)

2, The applicants in all the OAs are aggrieved by

the provisions of the JTO Recruitment Rules, 1996

(a^linafter referred to as JTO RRs, 1996) and have
impugned the vires of the aforesaid RRs on the grouna

that the provisions of Article 1A and 16 of the

ConstTtution are thereby hit. The applicants have also

along side impugned orders issued by the respondents ror

i-oi,d-;ng screening tests for promotion to the post of JTO

against 35% quota prescribed in the aforesaid RRs,

0

As none was present on behalf of the

appl icants in any of the OAs. we have heard the learned

,-;,oun,?ei for the respondents, in detail, and have also

Perused the material on record.

The aforesaid JTO RRs-1996, the vires of which

hap been challenged by the applicants, insofar as i-'ne

.^arrie relate to the contentions raised by the appl icants

provide as follows.

• f A 1 The posts of JTOs are to be filled 50% by
I

direct recruitment through competitive examination (in

accordance with the instructions issued by the

v/ Department in this behalf) and the remaining 50% by

promotion/transfer as indicated under column 12 of the

Schedule to the aforesaid Rules.

4(B) The aforesaid, column 12 of the .Schedule

provides that 50% posts of JTOs to be fiHed by

promotion/transfer of departmental candidates will , in

turn, be filled 15% by promotion of departmental
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candidates through a competitive examination and the

rerri.aining 35% by promot i on/transf er of Transmission

/'Ossistants (TA,s)/Wi reless Operators (W05)/Auto Exchange
Assistants(AEOs)/Phone Inspectors (Pis) and Telecom.

Technical Assistants (TTAs). The same column 12 of the

Schedule further provides that the above mentioned !5%

posts of JTOs to be filled by promotion of

departmental candidates , through a competitive

examination will be so.filled by employees, other than

the following employees, considered eligible for the

pu rpose:-

"(i) borne on the regular establishment and
working in Telecom. Engineering Branch
of Department including those working in
the office of Chief General Manager,
Telecommunication Ciroles/District other
than.

(a) Transmission Assistants, Telephone
Inspectors, Auto Exchange Assistants and
Wireless Operators and TTAs.

( b) pi umbers/Sani tory In.spector/ConseVvanc>
Inspector.

(ii) Working in Telecommunication Factory,
other than those borne on industrial

establi shment."

5, From the aforesaid provisions of the .jTO

RRs-1996 made'effective from 9.2. 1996, it is clear that

the post of .Sr. TQ.A is included in the list of officers

rendered eligible for consideration under the toif: quota

earmarked for. promotion of departmental candidates

through a competitive e.xami nat i on. For the same reasori,

the post of Sr. TOA cannot be said to be included for

consideration under the 35% quota earmarked for oe'<ng

'" i lled througl'i promotion/transfer of TAs/WOs/AEAs/PIs

and TTAs.

d-



n

V

^  (20)

P, , ■ The aforesaid RRs have been framed under the

proviso to Article 309.of the Constitution and their
'^iidity cannot, therefore, be ordinarily questioned
except on the ground of violation of Articles and 16

of the Constitution. That is why, the applicants have

'  advanced the plea of violation of the aforesaid Articles

of the Constitution by the act of the respondents

excluding them from the scope of consideration tor

promotion under the aforesaid quota, Ve wi i i uea■
with this issue in the following paragraphs. Along
side, the applicants have also placed reViance on
certain administrative/executive instructions issued by

•X the respondents and placed on record at Annexures A-c.
a-4 and A-5. All these instructions were issued oerore

the aforesaid RRs of 1996 came into force and.
therefore, would be void to the extent any of these are

repugnant in any manner to the provisions of the
aforesaid RRs. Thus invoking the aforesaid
administrative/executive instructions in support of'

thieir case will not help the applicants.

,  Insofar as the vires of the aforesaid RRs o~

1996 is concerned, it must be pointed out that whi le

Article 1A of the Constitution does not allow

discrimination between equals, the same also does not

prohibit framing of ,different sets of rules for

different categories/cadres of employees. Admitbediy

the cadre of the applicants is different from the. cadre

of the TTAs and the other categories included in the

aforesaid RRs. We also find that there are two

different routes available to the .Sr.TOAs (appl icants ; n
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these OAs) for getting promoted to the rank of JTOs.

Firstiv they oan seek promotion under the aforesaid 15%

quota through a competitive examination. Secondly, they

iSr.TOAs) can -first get promoted to the rank of ttAs

through another competitive examination and thereafter

gpt, promoted to the rank of JTOs under 05% quota

'aforesaid. We find that a distinct provision has been

made in the TTA RRs 1998 (Annexure R-3) providing for
%

t.i'ie absorption/promotion of Sr. . TOAs (applicants in

OAs) to the rank of TTAs. Viewed thus, the Sr.

TOAs constitute a feeder cadre for the post of TTA, and

at the same time are eligible, subject to certain

raanditions, for promotion directly to the rank of JTO

'..-•nder the 15% quota forming part of the aforesaid RRs

1996, In our view, therefore, there can be no question

of invoking the provisions of Articles 14. and 16 of the

Constitution in the OAs under consideration, and the

corresponding plea advanced by them is rejected.

N-y

7, The learned counsel appearing for the

respondents has drawn our attention to the orders passed

by the Chandigarh Bench of this Tribunal on 20th May,

1999, in a similar case and involving similar issues

whereby the prayer of the applicants for interim relief

was disposed of. A copy of the order passed by the

Chandigarh Bench has been placed on record at Annexure

p_7^ We have had occasion to refer to the findings of

*

the Chandigarh Bench of this Tribunal recorded~in the

.afore.said order. The following e.xtract taken there from

wi ll be found useful for arriving at a just and fair

c-onoiusion in this ca.se:- .

X
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"Notwithstanding the claim of the
applicants regarding the qualifications

the cadres of Sr.TOAs/TOAs and TTAs
being similar for forming part of a
walk-in group', this letter makes it

clear that these are two separate cadres.
We can take judicial notice of this fact
also that qualifications for direct
recruitment to the post of TTAs and jfos
are essentially of technical nature and
are of much higher level. That there is
some similarity at the initial stage,
cannot^ be the determining factor that
these are two equivalent or similar
cadres. " '

6. Applicants have very strenuouslv
argued that after introduction of
sophisticated machinery by the Telecom
Department, the cadres were restructured
and the applicants are also dealing with
sophisticated machinery as TTAs are.
Such a contention is apparentiv
deceptive. On a^closer scrutiny, we find

/  that the cadre of the applicants is
basically of the persons who would be
operating such sophisticated machinery
whereas the other categories'
particularly the TTAs are the employees
who would be responsible for maintenance,
repair and other up-keep of that
sophisticated machinery. Both these
cadres have their separate Recruitment
Rules with provision of distinct nature
of duties.

7. Annexure R-2 is a copy of Telecom
Technical Assistants Recruitment Rules,
1998 and examination of the same provides
us with a factor which negates the claim

of ^''together. The cadreor Sr.TOAs IS included in the category of
feeder cadres for appointment to the
posts of TTAs in Category III, through

/  competitive examination.' Here also the
V  P"®-® "AS are first to be filled'from

V  P Ca "t- /-I w / 4 \ , •

)  which are basicallytechnical people and, thereafter through
qualifying screening test of Cateqorv
No.(2) and only thereafter from the
category of Sr.TOAs, through a
competitive.examination. Thus, the claim
of the applicants against. .3.5% quota by
by passing Categories H) (2) as
aforesaid, prima facie appears to be far
fetched, particularly for posts of ,)to
which still higher than TTAs.

8. While considering such a prayer for
interim relief, a court of law is
required to examine whether the
applicants have a prima facis rase
their favour. Admittedly, and even 1 n

as

l>(
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ner the case of the applicants, as long
as the Recruitment Rules of 1996 stand,
as they are today, and are not set aside,
applicants have no claim against the 35%
quota. We will be assuming too much if
we permit the applicants to be considered
against the aforesaid 35% quota, meant
for other categories, by ignoring the
Recruitment Rules at this stage,
yet to be decided as to whether the said
Recruitment Rules for posts of JTOs are
in violation of some provisions of tne
Constitution and are likely to be
quashed. Prima facie, rules can always
be framed, providing for different quota
for different categories, as it is in the
Qresent case. We do not find existence

'  of any inherent vested right in favour of
the applicants under any law for this
purpose, much less in t-he Chapter of
Fundamental Rights in the Constitution of
India as claimed by the applicants. What
to say of Fundamental Rights, they do not
have as yet a right even under the
Recruitment Rules.

I

9. As discussed above, we are of the
opinion that prima facie the cadre of the
applicants is of non-technical nature,
while the TTAs, included under 35% quota,
are technical. Obviously, there appears
to be no comparison between these two
cadres. Such comparison, as claimed by
the applicants, on the basis of equal pay
scales is quite tedious as, if accepted,
it can made many more categories of
employees eligible for such posts. Yet,
the rules have made a provision for some
persons even in /the cadre of the
applicants who may have technical
aptitude for technical jobs by earmarking
15% quota for their promotion through
competitive departmental examination. In
our opinion, that sufficiently takes care
of the claim of the applicants.

K

v/
10. Article 14. of the Constitution does
not allow discrimination amongst equals,
hut, does not prohibit framing of
(jifferent sets of rules for different
cadres. The cadre of the applicants is
different from the cadre of the TTAs and
other categories included in the 1996
■JTOs Recruitment Rules, aforesaid. we
have also examined the nature of duties, '
their .status and al-so the po.sition of
Sr.TOAs under the 1998 Recruitment Rules
vis-a-vis T.T.As. In our considered
opinion, the applicants have no case at
all , what to sav of existence of a prima
facie case, for grant of interim relief,
as craved for. Accordinglv. the prayer
for interim relief is herebv rejected

I
(emphasis supplied)
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The aforesaid order of the Chandigarh Bench of

thi^ Tribunal is not a final order and cannot,

tinerefore. bind on us. All the same we find that the

findings recorded by the Chandigarh Bench, which have

been reproduced above, are totally in accord with the

provisions of the aforesaid RRs of 1,996 and RRs of 1 998.

It will be seen that we have already reached the same

r.ondusions in our discussions outlined in paragraphs

preceding the paragraph 7.

bK

" In the background of the above discussion, the

OAs cannot survive and deserves to be dismissed. We

order accordingly. No costs,

(S.A.T. RIZVI)
MEMBER(A)

(Kuioip sinIgh)
MEMBER (J)

(pkr)
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